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7 6 .971 	 It is submitted by learned 

lawyer for the petitioner that he wants 

withdraw this petition on the ground that 

rvices of some of the petitioners haealready 

Ien regularid and the Riilways are apparently 

ta)ing steps togularise the services of the 

re st of t he applicant s • In view of this learned 

lawe r for the t it lone r want s to wit hdraw 

t hi S pet it ion wit h a 1 ie rt y to f ± le a fré sh 

pp1ication, if necess1 after getting fresh 

instruction. In view of this the application is 

disposed of as withdrawn. 

Vice-Chajrnan 


